
Sessions Case No.84(N.L.)/2021.

Present: Syed Burhanur Rahman, AJS.
Lakhimpur, North Lakhimpur.

30/11/2021

Learned A.P.P. is present today.

Accused namely,  Sri  Hiranya Boruah,

Sri  Amarjyoti  Gohain  Boruah  and  Md

Maharuddin Ali have filed petition through their

respective  learned  counsels,  stating  that  the

charge-sheet  is  already  filed  in  the  instant

case.  Accordingly,  they  should  be  given  the

benefit of bail. Also they have submitted that

they will participate in the trial without failure.

As  per  the  F.I.R.  filed  on  16/10/2021

bearing F.I.R. No.1154/2021 in North Lakhimpur

P.S., the informant namely, Sri Kabil Mondal has

stated that all the accused are involved in the

abduction  and  also  demanding  ransom  from

them.  In  the  instant  F.I.R.  one Bolero  vehicle

bearing Registration No.AS-07/S-5912 used was

also  specifically  mentioned,  which  was  also

seized. 

Upon the perusal of the case record, it

is  revealed  that  the  charge-sheet  is  already

filed bearing charge-sheet No.576/2021 dated

25/10/2021.  Therefore,  this  Court  is  of  the

considered  opinion  that  the  above  named

accused  namely,  Sri  Hiranya  Boruah,  Sri

Amarjyoti  Gohain  Boruah  and Md Maharuddin
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Ali are not required in any further investigation

and they may be enlarged on bail. Accordingly,

the bail  is  allowed and the accused namely,

Sri  Hiranya  Boruah,  Sri  Amarjyoti  Gohain

Boruah and Md Maharuddin Ali are allowed to

go  on  bail  of  Rs.20,000/-  (Rupees  Twenty

Thousand) only each with one surety of the like

amount  to  the  satisfaction  of  the  concerned

Court.  However,  the  following  bail  conditions

are imposed:

i) the  accused  will  not  abscond  and  will
regularly appear before the trial Court.

ii) the  accused  will  not  temper  with
evidence,  will  not  intimidate  and/or
influence witnesses/ victim.

iii) the accused are to furnish a photocopy
of Voter Card/ Aadhaar Card or any other
tangible  government  document
portraying their photograph and address.

iv) violation of the bail condition will make
bail liable to be cancelled. 

The petition is disposed of. 

Addl. District Judge (F.T.C.),
Lakhimpur, North Lakhimpur.


